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CENTRAL ADMINISTRATIVE TRIBUNAL _ ALLAHABAD BENGH
ALLAHAB/D .

Allahabad this the ?—61\-\ day cf ‘:n.bw\n—j 1997

Original Application No. 1006 of 1994.

Hon'ble Mr. S. Dayal, Administrative nember.

B.C. Mishra, S/o Late Sri Raj Kishore Mishra, R/o Village
Bhawanpur, Post Vffice Terhi, District Azamgarh, F

‘ll; ﬂppliﬂant |

c/A Sri R.K. Tiwari
\fersus

l. Sr, Supdt. Posts Azargarh.

2. Director of Postal Services Uffice of P.M.G, Gorakhpur.

3 Union of India, through the Secretary, Ministry of
GUEJUﬁL:;t*ﬁFE' LEH DElhi.

———— e

e & a9 RQSPGnTIEFtSIU

C/R Kme. Sadhana SrivasEava

e —— -

ORDER

Hon'ble Mr, S, Dayal, Member-A .
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This is an applicati on under secticn 19 of the

Admirnistrati ve Tribunals Act, 198S.

2e The applicant has been seeking the setting aside

of impugn@d transfer order and award the cost of the

application,

The facts of the case are that the applicant is
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~at his own .
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The Senior Fost Manﬁﬁna _
to let the applicant resume his ehangeE 53vi ngs Bank

Control Orginasition Branch of Azamgarh - '*:;,L,m %
there was no vacancy . The applicant ;aras p
as purely tempnrary measure and as spn&;lﬁb'l ggfhﬂa  Posta
Assistant in general line at Azamgarh, Head Pﬁﬁq }ﬁfjﬁ_
on 0l.06.92. He was deginated as Additional Nsﬁi ”

attached to sdving Bank GControl Orginasation Branch. The g

applicant was denied his increments flling due on 01.02.93,
01.02.94 and then onwvards till date. The re-presentation |

dated 19.08.93 of the applicant was returned with the remarks
that the service book was not available as it could not

be received from Gorakhpur tillihat time, The applicant
was also not granted one time bound promotion in L.S.G crade

from 01,08,91 and it was mentioned that the p;eomat:.an o uld

not be granted for want of Service ﬂecurds, C.R dossier, *
The applicant made applications against this act of withhold-
ing of promotion on 17.03,93 and 07.12.93, but orders on
PLOOTiEN 4 ssHe :Ehe P.M.G dated 29.04.94 did not include
his name. Posts of personal Assistant S.B.C.O and Postal

Assistant in the General line are not '-i_.n'bar-chafn_gafbia_
except in Special Circumstanceses and such incumbents are
likely to be repatriated to S5.B.C.0 branch as soon as

first occassion ariseg, The applicant was not repatriated,
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Allthese posts were fi: Filled up by persons from
the appﬂ a’éﬁgﬁg ut to wark as Postal

ﬁé‘nera"i ﬁ‘nﬁi If Wﬁ* ﬁ%;%i en the post of Pos
5.8 . branch, he wtaul*ﬁ ahaﬁ‘ i
of 4 years in Azamgath 5.B.C.0. branch. The lt..,ﬂ"}b’l.:ﬁﬁm ‘?g_\_
med that he had been t ransferred before ica Tif q@mﬂ“ i_ggﬂr (-I.‘
tenure. The applicant also alleges that sri M ir. “
Singh and Sri Chunnmi Lzl who were Postal aa nt a‘“ﬁmﬁm;
wepe retained at Azamgarh at General Line buif 'Eﬁ?ﬂ! d’gpiﬁmnﬂ

was transferred.

4. Arguements of 3Ti R.K. Tewari learned coursel for

the applicant and Kme. Sadhana Srivestava learned counsel for

the respondents were heard,
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5. The respondents have puinted Qﬁ@ﬁﬁ@ﬁ@ﬁﬁﬁ@%ﬁﬁﬂtﬁ?
affidavit that the applicant worked as Postal Assistant in
Azamgarh Post Office from 02.06,92 to 28.05.94 and he

proceeded on L.T.C on 29.05.,94 after getting relieved on
28.05.94. He returned from leave after its ﬁkﬁiﬁﬁiﬁﬁf
27.07+24. In the mearwhile transfer order was received

on 06,06.94 for his transfer from Azamgarh Head Post Office
to 5,B.C0., Padrauna dated 31.05.94, issued by P.M.G.,
Gorakhpur. The respondents have also stated that they have
not received any repgresentation from the applicant against

the order of his transfer,
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promatian, he has not asked for any rel &t .
either of these two mattersﬂ He seems ‘b«‘ﬂ%"ﬁ? f" e 4

prejudice was operating against himw:'Thawﬁﬁﬁﬁﬂﬁ@ﬁhﬁﬁ in

g" their GCounter Affidavit have explained the cir

in which his increment and one time bound promotion could

_, not be gdvem, thercfors, no malice can be assumed from

| withholding of increment or prﬁm@'tia_tj; -
T The application of the apphcaﬁt is, therefora,
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3. There shall be no order as to costs. =,
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